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 IN THE CBNTRAL mmms'rmxvs mxsuummmaam .BENCH
AT HYDERABAD, - N
OA, No, £1817/96. ' f

um/ 5 | !
- Date of order 20-12-9 »

Betweeense “ ' . |
D.Sambasiva Rao . aees Appl;lq,,ant. . II

‘And

1e Un:l.on of India reptd.by it's
Gensral Manager,South Central Railwaya

Rail ﬂilayam.Secnﬂerabada
2+ Divisional Rdlway Manager, ‘
sm/sza/vijayawaday . o
3, Senior Divisional Personnel orficer. ' - )
DRM foice/SGl/BzA/ﬁj ayawadas - _ C
4, Assistant Engineér,South Central |
R allway,Guntur, . : ff
‘ ‘ avee Resmn&utSO ) | ' f
Counsel for the Applicants. m.‘cuv.sékhar Babu |
|
COunsel for the Respondents: v Rajeshwara Rao.ST for Rlys.

HON'BLE MR,JUSTICE n.c‘.’amnnmz,'vxca‘ c‘amfam
!

" HON'BLE SHRI H,RAJEMDRA masm.mnmsam
 Hen'ble 'rribunal made the follewing order*

| Issue notice to the- tespondents. f

‘We see Do case for grant of interim relief as; prayed.

nd operation of the order daﬁ.ed

' "rhe praver is to suspe
is being absonbed as

31..10-1996 whereunder the applicant
Gang=man 1n Group-D, By his raprasentation dated é.ll. 1996

the applicant has intimated the rcspondents that he is
unwilling to be absorbed as Gangmas, The prayer mfade, and his

representauon are thus contrary to each other, qe are

_unable to appreciate as to how regularisation as !Grmp-n.
ed to

which is essential for being eligi.ble to be pro

GroupsC againat prowtion quota is being challe ed by the

aPplicant 80 as to deprive nimself of that eligt[bility in
that the applicaﬁt was conti-

ainst 1/3 quota(it will.
as noto#selectad. ,

|
|

-
|
l

fature, Even though 11: appears

P+ ag

dersd for selection to Gr
cruitment) he w

pe in nature of d;l.mcc re
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‘That giées the opportnnity ‘of 'being promotad in due
course in GroupeC if he happens tO be-regularised "

as Group-Ds The applicant would be losing that opportu~ ,]

the 1m:er1m renef as prayed is granted to him.f;’

ed

nity if
to why and how the OuAs has been fil
e

We do not; know as
of the present naturey Thats however, will pe for th
e hearing of the

applicant to satisfy the Court at th
Ouhy We, thenefore. see no scope to grant interim -
‘ | . !
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1, General Manager, South Gentral Railway,
~ Rall Nilayam, Secunderabad,

2. Divisiopal Railway Maaager,ém/Bzmij ayéwada.

-3, Senior Divisional Personnel Officer, -
- DRM Office/scr/BzZa/vVi Jayawada. ‘

4, Assistant Engineer,5outh Céntral Raflw’ay,,
B Guﬂturo‘ . ! -

'5, One copy to Mr,G,V.Sekha

r Babu,Advocate,
6, One é?PY to Mr.V,Rajeshwara Rao,sC for Rrlys,

7+ One spare COpy.
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TYELD BY " . CHECHED BY

COMEAKED By 'APPRQVED BY Co#

IN THe CENTRAL ADMINISTRATIVE TRIBUNAL
HYLERAEAL BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE M.G .CHAW
VICE-CHAIRM :

THE HON'BLE MR.H.RAJENDRA PRASAD
MEMBER( ADMN )

}6”/&\.-1996\ -

Dateds -

ORDER £ KUDGMENT

.I % Tae— :
e WE)JTE

Admitted ang Interim Iirectkons

1ssukd.

Allowe d-/

Dispoged of with disections

_Ordered/Rre jected.

No order as to S35,

\ ¢ wenafas afasoo

antraf Administrative Tribunal

‘ fm/nssmm_
;30 DEC 199 i
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l HYDERABAD BENCH }
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. IN_THE CENTRAL ADMINISTRATIVE TRIBUWNAL : HYDERABAD BENCH
AT HYDERABAD

W S ALY o e G oo S R T W W A S e o —

DATE OF ORDER : 12-89-1997,

S A ol S il G T NN M A S R . Y A S W AP —

Between := .

D.Sambasiva Rao

coe Applicantypsti
And

1. Union of India rep. by its
General Manager, SC Rlys,
Rail Nilayam, Sec'bad.

2. Divisional Railway Manager,
S€ Rlys, BZA/Vijayawada.

3. Sr.Divisional Personrel Officer,
DRM Office/SCR/Vijayawada.

4§ The AsstiEngineer,S.C.Railuay,

«ss Raspondents/Re
Guntur, P / .

Counsel for tha Applicant ¢ Shri G.V.Sekhar Babu

Counsel for the Respondents : shri Y.Rajeshuar Rgo, CGSC

CORAM:
THE ‘HON'BLE SHRI R.RANGARAJAN MEMBER  {A)
MEMBER (3)

THE HON'BLE SHRI 8.5.JAL PARAMESHWAR :

(Order per Hen'ble Shri R.Rangarajan, Hember (A) )

tioner

spondents

.



L,1 el o fe  for thELPDSt of Temporary Status Driver.

Heard S5ri G.V.Sekhar Bahu for the applicant %nd Sri

V.Rajeshwar Rao, for the respondents.

2e - This MA ;8 filed praying for s direction tgthe regpondents

to continue the petitioﬂér in nis present group-C paost of Driver.

The Llearned counsel for the applicant himself states that |the appli-

ab.

cant is a Temporary Status Oriver. He had bsen posted feF

a8

a ragular

weg
posting as Ggngman but that was not implemented/the applicant +s not

e Y . . . .
willing to ge=seRte that post having put in contlnuau; eight long

years of service as Group=C ewployee. Under the cirgunstajnces the

applicant requests for " retaining him as a temparary status Driver.

J ‘

The learned counsel Por the respandents submits that thers

is no

order forcing #& him tucgs Gangman;but the authorities ape+asking

‘the applicant to go as Gangman. In any case in the sbsence of any

order the applicant cannot be forced orally to go as Gangmpn &ven-=

thaugh it is in the regular cadre. In the above circumsta

MA .1s disposed of with the follouwing direction :-

NCES,

The applicant should not be campelled to go | | ‘7

as Gangmén'even\if it is on rsgular status(gnd(j*l
he may be continued as Group-C Temperary Status
Oriver if he wishes, till the provision exists

3, - No order as to costs,

J T
. PARAME SHUAR) | (R.RANGARAJAN)
_ Member (3) Member (A)
g// ’/,z”/////;;ted: 12th September, 1997, - |
vl/ Dictated in Open Court, D




R
Copy to:

12 General Manager, Sauth Central Railuay,:
Railnilayam, Sacundarabad.

24 Divieibmal Railway Manager, South Cantral Ralluay,
BZA/Vijayawada,. ‘

3 Senior Divisional Personnel 0fficer, DRM Office/SCRAVijayauada
¢ One copy to Mr.B.V.Sekhar Babu, Zﬁdvucéta,CBT.Hyderéhad
< One copy to Mr.V,Rajeswara Rao,Addl;CGSC,CAT,Hydérabadi

6. One copy to D.R(A),CAT,Hydarabad, - .

7. One duplicate copy}

. Tha Pssh Beginier Lod¥r  Cerdoeol QoAum{
Guxdhkv.
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(THZ HINTILE SHRT RuRe BARIAN 1M ()

AND

. | THE HEN'ALZ SHRI Ba3.34 1 PR MIZHYARS
(m) (2)

Dated: IQJHI P

BRDIR/IUDGEME T

-

M. [Rerfsh g, 5 ?{9’}

in o . !

RN PTE VAV

ttad and Interim Jirections
lzd.

Disposad of with Jirzctions

‘DJismisses
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